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PER: CORAM

None appeared for the appellant and neither is there any record



E/85816/2014

of appearance on several dates of listing for disposal of appeal. By
order dated 10" March 2025, notice was also directed to be issued for

appearance today.

2. It would appear that the appellant is not interested in pursuing
the matter. Accordingly, the appeal is dismissed in default for non-

prosecution.

(Dictated and pronounced in open court)

(AJAY SHARMA) (CJ MATHEW)
Member (Judicial) Member (Technical)

*/as



